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OPEN COURT 

C~NTRAL ADMINISTRATIVE TRIBUNAL ALLAHI\BAD BENCH -
ALLAHABAD. 

• 
Allahabad this the 28th day of May 2001 • 

Original Application no. 1218 of 1999. 

Hon'bl e Mr. SKI Naqyi, Judicial Member 

Hari Om, S/o Late Kali Charan, and Late Sharda Devi, 

R/o 35/115 Nagla Bhavani Singh, Bandu Katra, 

Agra • 

• •• Applicant 

C/A Shri s . Dwevedi, 

Shri A. Dwevedi. 

1. 

2. 

' 

C/Rs. 

versus 

Union of Indi'a through the Secretary, 

Ministry of Defence, Govt. of India, 

New Delhi. 

The Director, 

Areal Delivery Research and Development 

Establishment , 

Agra. 

Shri A. StAakekar 

Shri o.s. Shukla 

• • • Respondents 
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0 R D E R (Oral) 

Hon ' ble t-lr . S . K.I. Naqvi , Me,!!l]?er-J . 

The applicant Shri Hari Om has come up with 

a case that he i s adopted son of l ate Smt . Sharda Devi 

who died in harness and on her death , the a~plicant 

becomes entitl ed to get employment on compassionate 

ground because of being an unempl oyed person \•J i th 

no source of income. He ma~e r equest for being consi dered 

for empl oyment on compassionate ground , but the r esponden t s 

d i d not pay any heed to his request and r eminders thereto . 

Therefore , he has come up seeki ng direc tion to the 

respondents to c onsider the matter for emf l oyment on 

compassi onate g r ound . 

2 . The r espondents have contested the case , fi l ed 

c ounter a f fidavit with the specifi c menti on that as per 

service r ecord of deceased Smt. Sharda Devi , she had 

n o son and di d not nominate any body to get her dues 

a fte r death and , therefore , the applicant has no c ase 

to c~aim for being c onsidered for empl oyment on compassionate 

gr ound . 

Heard learned counsel for the rival c ontesting 

par~ies and per used the r ec ord. 

4 . Lear ned counsel for the applic ant faile d to 

refer any document , except the adop tion de ed, where 

Smt . Shar da Devi ever ac knowl edged the applicant to be 

her adop t ed son. The adopti on deed f i l ed by the appl ican t, 
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~ not registered as per l egal requirement ~ bttt copy 

of service record, as filed wi·th counter affidavit , of 

dec eased Smt. Sharda Devi , completed her :P'- e.- ·fer ~d((,..~ 

nomination for family pension and nom~~€±e~ -of DCRG 
-ci.oM-~~~ 

on 12.3 . 1994 Q()se not have the name of the applicant 

as nominee therein . In support of his contention the 

app licant has brought on record the succession certificate 

i ssued by Civil Judge , JD Agra , according to which 

the appl icant Hari Om has been granted authority to 

collect the amount of departmental compulsory ;insurance 

scheme . The t was a cas e filed b y the appl icant and 

contested by his natural mother namely Smt . Prema vlati 

and cannot be taken as evidence t o conclude that the 
.u, j)J.-

applicant ~~ adopt~d son of decea~ed Smt. Sharda Devi • 

s. For the above I find that the applicant is 

not entitl ed for the r elief cl aimed which i s r ejected. 

Tpe OA i s gismissed accordingly. No orde r as to costs. 

Member-J 
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